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THE MINISTER OF LABOUR AND 
REHABILITATION (SHRI RAGHU-
NATHA REDDY): According to the 
report received from the Dandakara-
nya Project Administration, the infor-
mation is as fo11ows:-

(a) The letters written by Rehabili-
tation Employees Union are not ac-
knowledged and replied to, because 
the Project Administration have not 
recognised this Union. As regards the 
Dandakaranya Branch of Class III and 
IV Employees Association, replies are 
given to their letters wherever ~

sary. 

(b) A charter of demands listing 38 
demands was submitted by the Class 
III and IV Employees Association on 
1-12-1972. They have also been writ-
ing on a number of subjects including 
i=tdividual cases. The cases submitled 
by the Rehabilitation Employees 
Union could not be dealt with as the 
Union is not recognised by the Pro-
ject Administration. The charter of 
38 demands, though submitted jointly 
by the Rehabilitation Employees 
Union and the Dandakaranya Branch 
of Class III and IV Employees Asso-
ciation, has been examined as if it was 
submitted only by Dandakaranya 
Branch of Class 111 and IV l ~  
Association. 

(e) Out of 38 demands, 6 have been 
fulfilled to the extent possible. Thc 
remaining are under examination. 

(d) No discussions are held with 
the representatives of the Rehabilita-
tion Employees Union since it is not a 
recognised Union. When discussions 
with the representatives of the Dan-
dakaranya Branch of Class III and IV 
Employees Association are held on an 
informal basis, no minutes of discus-
sions are recorded and issued. 

Retrenchment and ileenrarement of 
Worker. lD Irrigation Clnlle of 

DaDdakaranya Project 

5186. SHRI ANADI CHARAN 
DAS: Will the Minister of LABOUR 

AND REHABILITATION be pleased 
to state: 

(a) whether in the Irrigation Circle 
of Dandakaranya Project, workers. 
engaged on monthly basis in 1959 on 
Dam and Tank Works were retren-
ched in 1968 and were further 
engaged on muster roll and driven 
out. and after some time whether 
new workers were engagei in thCil' 
places, if so, the reasons therefor and 
the number thereof; 

(b) whether the work charged staff 
on Construction and Irrigation Circles 
ha \'e not been paid the first and 
second interim relief, if so, the 
reasons therefor; and 

(c) whether the Rehabilitation 
Employees Union has demanded 
provision of alternatiVe equivalent 
jobs to the surplus workcharged staff 

~  some agencies of the Govern-
ment. if so. through which agency 
Government are thinking to provide 
alternative jobs to them and where? 

THE MI:-JISTER OF LABOUR AND 
REHABILITATION (SHRI RAGHU-
NATHA REDDY): (a) According to 
the information received from the 
Dandakaranya Project Administration, 
during the initial stages of the Pro-
ject. when working conditions were 
very difficult due to non-development 
of communications, paucity of residen-
tial and office accommodation and 
other amenities, a large number of 
casual labourers had to be employcd 
for digging tanks, canals etc., in diifer-
ent parts of the Project separated by 
hundreds of miles. It was found im-
p<.lssible under the conditions prevai!-in, at that time, to make weeldy or 
even fortnightly payments to t'lese 
workers. It is due to this reason that 
the unskilled labourers engaged in 
digging canals etc. who are normally 
employed under muster roll had to 
be employed on monthly basis. 

In 1968, when working conditions 
namely communications and reslden-
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tial and office accommodation h3d 
improved considerably, and the 
works had been i ~  properly. 
this system of monthly payment was 
disrotinued and the labourers were 
brought under muster roll. No wor-
ker was, however, deprived of work 
or turned out as a result of this 
change. 

(b) TIle information is being col-
lpcted and will be laid on the Table 
of the Sabha. 

(c) The Government of Orissa are 
being requested to absorb the surplus 
work-charged staff of the Dandakar-
anya Project in the Potteru Irrigation 
Scheme which has been cleared re-
cently by the Plnnning Commission. 
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Safeguards of Interests of Indians 
Going to Zanzibar 

5189. SHRI D. D. DESAI: Will 
the Minister of EXTERNAL AF-
FAIRS be pleased to state: 

(a) whether Government of Zanzi-
bar have suggested to Goyernment 
that it would welcome Indian techni-
cians to develop or advise it in regard 
to the development of its natural re-
sources; and 

(b) the steps Government intend to 
take to safeguard the interests of the 
Indians who would be going there in 
the context of the bitter experience 
of Indian emigrants into Uganda and 
other African countries? 

THE MINISTER OF STATE IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI SURENDRA PAL SINGH): 
(a) Yes, Sir. 

(b) We have every confidence that 
Indian technicians and experts pro-
ceeding under contract to work in 
Zanzibar will be fairly treated. Gov-
ernment believe that the inhuman ex-
pulsion of Asians in Uganda was an 
exceptional development. 

Steel Requirement of Gujarat State 

5190. SHRI D. P. JADEJA: Will 
the Minister of STEEL AND MINES 
be pleased to state: 

(a) what was the requirement of 
steel of Gujarat State for the year 
1970-71, 1971-72 and 1972-73; and 

(b) how much steel was supplied 
during that period? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF STEEL AND MINES 
(SHRI SUBODH HANSDA): (a) 
There is no assessment of State-wise 
requirements of steel. 

(b) The information is being collect-
ed and will be placed on the Table of 
the House. 




